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Application under Section 19 of the Administrative 

Tribunals ct, .1985 praying. that in the circumstances stated therein 

the Tribunal!Will be Pleased to Se2- ct&dc. tC o'rdti.'-& 
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ORIGINAL APPLICATION NO. 437 of 1987 

(ORDERS OF THE TRIBUNAL) 

The transfer challenged in this appli- 

cation is one made on promotion. The a plicant 

made a representation that he should be prom~ted, 

but retained at Secunderabad, where he has been 

serving for the last four years. No employee- j 

can have a grievance when he is being transferred 

on promotion, especially after serving a for a 

period of Pour years at a particular station. 

This transfer is made in the exigencies of services, 

which has tobe decided by the employer. No exception 

can be taken to the order of transfer made insuch 

circumstances. The application is devoid offnerit 

and is accordingly dismissed at the stage oP admi- 

ssion itself. 

(K. A OHEDDY) 
Chairrn n 

(a. N.JAYAS IIIHA) 
Vice-Chairman 

29th July, 1987 
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